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is the suitable place for having a shipyard.
Unfortunately, the scheme of  Hazira
shipyard was not included in the  Sixth
Five Year Plan. The State Government
has often requested the Central Governs
ment for quick decision in the matter and
the then Minister for Shipping and Transe
port, Government of India, informed the
Gujarat Government on 15-2-82 that the
question of Hazira shipyard would be
taken up for consideration at the time of
the mid-term review of the Sixth Five
Year Plan. Since long this project was
pending before the Central ~ Government
for clearance. This is, therefore, requess
ted that a quick decision should be taken
to establish the said project at Hazira in
Gujarat for providing facility and benefit
to the people and the country at large as
the project involves utmost public interst.

(iii) NEED FOR RELIEF WORKS AND DISTRI-

BUTION OF FOODGRAINS TO PEOPLE AF-

, .FECTED BY A NATURAL CALAMITIES IN
MirzaPUR, U.P.
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(iv) NEED FOR SETTING UP A SODA AsH
FACTORY AND SUGAR MiLLg PHUL-
PUR (ALLAHABAD)
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(v) SuPPLY OF EDIBLE OIL TO WEST
BENGAL.

SHRI AJIT KUUMAR SAHA (Vishnu-
pur): Sir, I am drawing the atention o
the House about the problems that are-
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faced in regard to allocations and supply
of edible oil to West Bengal by the Cen-
tral Government.

~ Minimum monthly requirement of edi-
ble oil for the State of West Bengal is
10,000 MT with additional 3000 MT for
each of the two festival months in Qctober
.and November. But, Sir, (the allocation
Government of India has always been
madequate and 'the quantum uncertain and
varying from time to time. During~ the
Jast oil year November 1981 to Qctober
1982, total allocation was 73,189 MT of
edible oxl when the requlrement was that
.of 1,20,000 MT. The State Trading Cor-
poration which is entrusted to deliver the
allocated quantum, has always been found
Tacking in its job. The backlog for the
last ofl year has not yet been delivered
ugh the oil year was extended upto
0-11-82. ‘

Sir, due to inadequate and erratic supply
by the STC the public dlstnbutlon in the
e is suffering.’

( therefore, urge upon  the Central
Government for allocation of 6000 MT
éruidé oil and 4000 MT of refind edible oil
per month and the oil should be deli-
vered through the Calcutta Port.

"1 also demand the Minister concerned to
make a statement in the House about the
steps taken in this regard as early as
possible.

12.24 hys.

GENERAL BUDGET, 1983-84—GENE-
RAL DISCUSSION

' MR. DEPUTY-SPEAKER: We go to
the next item—General Discussion on the
Budget  (General) for 1983-84. Shri
Sunil Maitra will initiate the dxscusswn

SHRI SUNIL MAITRA (Calcutta
North East): Mr. Deputy Speaker, Sir,
.- the Finance Mjnister in his Budget Speech
9 has very sombrely announced that  the
Budget s a potent instrument for achieving
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pqpqnal objectives and sustaining the
f development through appropriate
cxal and ﬁscal pol,ac;es He also fur-
thgr says t that ﬁudget is not simply an
exercise to raise resources aqd finance out-
qus The sentiments expressed are l,a.ud
able indeed. Bm, Sir, the Budget essenti-
ally reflects the economic policies of the
Government or, if T am permitted to use
the expresion very often made by me
predcccssor of the dlstmgmshed Fmance
Minister Mr. Venkataraman, that the
Budget does reflect the economic philiso-
phy of the Government. But, since our
society is not a covmpact homogenous en-
tity, consisgip_g of people haying identity
of interest, rather having conflict of inter-
est, the economic pohc1es enunciated in
the budgct are also bound to reflect the
blas of those whp are charged with the
responsibility of framing the  budget.
Therefore, in the course of my delibera-
tions, 1 'will try to pinpoint this particular
bias with which for thé last 35 years most
of these ‘budgets have been framed by the
Finance Ministers. But, before I actually
go into this question, I would like to
deal with the policy of framing  the
budget itself.

The fiscal year 1982-83 is not yet over.
We' started thé year from 1st April 1982
and will complete it on the 31st March
1983. Last year the Finance Minister
came before the House with proposals of
taxation to the ‘tune of a little more than
Rs. 589 crores. Having placed before
the House a budget containing demands
for additional taxation to the extenf{ of
Rs. 589 crores, he asked us to discuss it,
debate it. There were criticisms congratu-
lations, long speeches and Ionger replies.
Having done all that, during the fiscal year
1982-83, instead of remaining content with
those tax proposals in the budget, he has
gone in for fresher and fresher levies on
the people of this country. If that is the
position, we do not understand the basis

for the budget proposals,

If we take last year’s budget, though the
fiscal year ‘is not over, how much of addi-
tional levies have been impesed on the

ple after the budget propsals were pres-
‘ented? The Finance Minister came ‘be-
fore the House three times with supple-



